CENTR AL ADNINISTRATIUE TRIIUNRL
v ' CALCUTTA BENCH

Ne. OA 971 ef 97
(UNL ISTED)

Present : Hon'ble Mr,Justice A.Kelhatterjee, Vice-Chairman

Hon'ble Dir,B.C,5arma, Administrative Membe r
CHITTARANIAN DAS

Vs
UNION OF INDIAR & ORS.,

K Fer the gpplicant Mr.N.CoSaha, counsel

28 ; MrD.Barua, caunsgal

= For the responidsnts: Nene

Heard on ¢ 22,8,97 Order on : 22,8,97
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The petitiener is an Sr.S.O.(uccounés) in the office of the
Sr.Divisimnal Accounts Officer, Egstern Railuay, As:nsel. He yas served
“'.ﬁ uith a miner penalty charge sheet and ultimately & penalty of steppage
| .F annual increment fer 2 years yith nonecumulatiye effect from 1,9,97
was imposed by an erder dated 10,.3,97 by the Sr.D.ﬂ.O. Against such an
erder the applicant has mreferred an appeal te the Appellate Autherity
an 8,4,97 yhich is said te be still pending, In the instant applicatiaen
filed this day the applicant has inter alig prayad fer setting aside
the order of penalty, We haye heard the ceunsel for the applicant and
perused the records, In the circumstance ye consider it. just and preper

te dispose af the amplicatien yith g direction en the Appellate Authority
te dispoese of his gppeal.

23 The applicatien is dispesed of yith a directien upon ths res-

pondents, particularly on the Respondent Ne,2, te dispese ef the appeal
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referred to in paragraph 4(xxiv) at page 15 of the application yithin

3 menths frem the dats ef communicagt ian of this erder/if net already
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disposecd ;f strictly in.accordance with relevant rules, Thas erder
passed this dgy be cemmunicated te the respendsnts by the applicant,
The applicant shall glse sorvekt;; cepy of the agpplication en all

the respmﬁdants aleng with a cepy ef ths erder passed this day. R cere
tified caéy of the srder be handed ever te the counsel for the appli-

cant yithin 2 days fer cammunicatinn sn all the respondents,
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